STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (INCLUDING FORMER & SITTING) IN THE STATE OF

ANDHRA PRADESH IN THE COURT OF SPECIAL COURT FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.As., VIJAYAWADA,

AS ON 30.06.2024.

Si Sitting/ | Dateand Maximum | Date of filing | D2t °f Stay itany | Eiecd
) District Name of Court | Case No 9 Number of |Offence Alleged . g Framing Present Status by Higher g
No. Former Punishment | Charge-sheet completion

F.L.R. Charge Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Stay of all further
proceedings granted
Imprisonment by Honourable High
CcC Former 01.02.2009, | U/Sec.188, 283 Charges Court in
1, JMF.C. Gooty | 43m018 | MP. |cr. No.20/2009 of IPC. for6 months | 30.08.2009 | .\ famed. |CRLP.No627/2020 |  StBYed
or fine or both
on 05.10.2020.
NBW is pending
against AB.
Sitting & | . U/Sec.143, 188, | Imprisonment
2 Ii;gdlrr 50?2% 18 Former Cf1N?J73i?ggOT 447,186, 506 | for 7 years or 23.09.2009 05.01.2023 | Trial Schedule Fixed - 3 months
YRCHIT: M.LAs. |~ rw 149 IPC__| fine or both
For Trial. Stay of all
further proceedings
-~ Imprisonment granted by
J.F.CM,, cC Sitting 21.07.2007, U/Sec.353 of .
3 Rayadurg. 51/2018 MLA. |cr No 352007 IPC. for 2 years or 31.10.2008 23.06.2014 Honourablg High Stayed
fine or both Courtin
CRL.P.No.2671/201
Ananthapuramu 8 on 12.03.2020.
For Trial. Stay of all
further proceedings
i Imprisonment granted by
JF.CM, CcC Sitting 23.07.2007, U/Sec.353 of ’
4 Rayadurg. 52/2018 MLA |Cr No.36/2007 IPC. for 2 years or 31.10.2008 23.06.2014 Honourab!g High Stayed
fine or both Court in
CRL.P.N0.2667/201
8 on 12.03.2020.
s : Imprisonment : 3
AJF.CM, Sitting Private U/Sec.500 of For Continuation of
5 T CC 2/2019 MP. Complaint IPC. for 2 years or 12.02.2014 16.06.2023 Chief of PWA. - 6 months
fine or both
Interim Stay of all
further Proceedings
6 Spl J.F.C.M., cc Former | 23.03.2022. |U/Sec.143, 341 ';‘;fgsrﬂmﬁ';t 04022003 | Charges grameg E‘;S,f?nb‘e
Ananthapuram | 07/2023 M.L.A. 53/2022 riw 34 of IPC. o " | not framed. 9 Stayed
or fine or both Crl.P.No.

7854/2023, dt,
10.10.2023




Date and

Date of

Stay if any

Expected

SI. District Name of Court | Case No Siting Number of |Offence Alleged Ma?urnum Batcariing Framing Present Status by Higher Hme °.f .
No. Former Punishment | Charge-sheet completion
F.L.R. Charge Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Spl. J.F.C.M. .
Prohibition & cC Former Ll U/Sec.153(a) & Imprisonment Reopened for 1.5 days
7 S g 08/2023 M.P Cr. No. 506 of IPC for 7 years or 09.12.2020 21.06.2023 Arguments - time for
’ o 244/2019. ’ fine or both ' disposal.
Ananthapuramu
U/Sec.171-B,
171-E of I.P.C.
andS4d: .ol Imprisonment
J.F.CM., CccC Sitting 13.03.2020. | Municipal Act, Charges : i
8 Tadipatri | 01/2024 | MLA. | 94/2020 To65and | Oreyearor | 21.12.2023. |5 oreomay | SUMMONE Pending 1 year
Fine or Both
Sec.211 of A.P.
Ananthapuramu Panchayat Raj
Act, 1994.
Imprisonment
J.F.C.M., CC Former 02.04.2019. U/Sec.506 of Charges .
9 Tadipatri 03/2024 M.P. 46/2019 I.P.C. fo.r 2 year ok 14022023, not framed. UGN Fending ) 1 year
Fine or Both
Imprisonment
J.F.C.M., ccC Former 04.01.2021. | U/Sec.353, 506 Charges . _
10 Tadipatri 04/2024 | M.P. 01/2021 of LP.C. for2yearor | 31.01.2024. | oo meq. | Summons Pending A yerE
Fine or Both
Spl. J.F.C.M. for o U/Sec.146, 147, | Imprisonment
11 Railway, —re Sitting, (| 40.01.2022, 174(A) of | for2yearsor | 30.07.2022 | 27.04.2023 Part Heard. . 6 months
1/2023 M.L.As. | Cr. No.8/2022. ;
Guntakal. Railway Act fine or both
- 25.05.2018 Imprisonment
| AJF.CM., CC Sitting ! U/Sec.341 & : ;
12 Proddut 17/2020 MLA. Cr. No.206/ 188 of IPC. for 6 months 31.12.2018 21.02.2024 | Trial Schedule Fixed - 3 months
2018 or fine or both
Stay of all further
¥:2:R Kadepa Siing 11.04.2019, |U/Sec.323, 324, | Imprisonment procecdings granlt b
J.F.CM, cC M.P. Charges | by Honourable High
13 : Cr. No.100/ 506 r/w 34 of | for 7 years or 20.10.2020 . Stayed
Kamalapuram. | 21/2020 | (Rajya 2019 PC fikis oF BB not framed. | Courtin Crl.P.No.
Sabha) ’ 3219/2022, dt
28.04.2022
U/Sec.143, 147,
188, 353, 451 .
14.04.20186, ' . ' | Imprisonment
14 East Godavari SFC:M, o Fepmer Cr. No.57/ e W i for 7 years or 27.10.2018 15.07.2023 For Arguments. - 1 month
Alamuru 11/2020 M.P. & Sec.3 of
2016. PDPP Act fine or both

1984.




Expected

Police Act.

k]| Sitting/ BateEnd Maximum Date of filin Dats af Stay itany ti f
) District Name of Court | Case No 9 Number of |Offence Alleged . 9 Framing Present Status by Higher ‘me of -
No. Former Punishment | Charge-sheet completion
; F.I.R. Charge Court of Trial
1 2 3 4 5 6 7 8 9 10 1 12 13
U/Sec.188, 143,
447, 427 tiw .
14.04.2016, : Imprisonment
15 | LFCM., cc | Former cr. 19IPC& | for7yearsor | 27.10.2018 | 15.07.2023 | For Arguments. ' 1 month
Alamuru 12/2020 M.P. No.58/2016 Sec.3 of fin both
East Godavari 0. . PDP.P ine or bo
Act,1984.
o Imprisonment . .
1AJ.F.CM,, cC Sitting 26.08.2019. U/Sec.353 riw : For fixing of Trial
N Palakol | 31/2023 | MLA | 257/2019. seoflpg |IEISAmG | 27052022, |07.032024 Schedule - & mgnihe
fine or both
Stay of all further
Wisea 172, 323, Imprisonment P;:ii?;g%s
17 WAJCJ. 6o gppoo| MLA | 13072011, | 506,IPC.and | e o\ ooror | 31122018 | 21.10.2020 | Honourable High |  Stayed
Court, Tenali. (Present) | Cr. No.45/2011| Sec.125(A) of ;
Surifiar RP Act 1951 fine or both Court in Crl.P.No.
' ' ' 4973/2022, dt
12.07.2022.
- Imprisonment
A.J.C.J., Sitting 21.12.2018. |U/Sec.143, 341, Charges :
18 Gurazala CC 9/2022 MLA 331/2018. 188 riw 149, IPC for 6 months 12.10.2020. At earnel Summons Pending. - 1 year
or fine or both
S/s of A3 pending.
Sirmple Stay of all further
. . U/Sec.499, 500, i proceedings granted
19 N AGMMN,, Bk Siting Private 1 501, 502 iw 34 | MPriSONmeNt | 0 03 50qg | Charges 1y ourable High | Stayed
Vijayawada. 33/2018 M.L.A. Complaint for 2 years or not framed. -
of IPC. firi or both Court in
" CRL.R.C.N0.294/202
10n 28.04.2021.
U/Sec.143, 145,
- 12.04.2019, 188, 153-Ar/lw | Imprisonment
20 '\\fig'zaﬂézﬂé' 27?2%23 ?V'ﬁ‘_”g cr. 149 IPC & Sec | for5yearsor | 18.05.2023 | 15.02.2024 | Crl.Mps. Pending : “mpotnihss
Krishna Ll : e N0.339/2019 | 32 of AP Police | fine or both
Act.
U/Sec.143, 145,
- 11.04.2019, | 188, 1563-Arfw | Imprisonment
21 '&2'2‘3"&2"&" 28%%23 Sn;ang cr 1491PC& |for5yearsor | 18.05.2023 |15.02.2024 | Crl.Mps. Pending : :anoﬁti
12y : = | No.342/2019 | Sec.320f AP | fine or both
' Police Act.
U/Sec.188, 143 )
§ 24.03.2019, ' Imprisonment
22 WACMM, | EC | Sing cr. MW49IPC & | o6 months | 18.052023 | 15.02.2024 | Crl.Mps. Pending i upio B
Vijayawada. 29/2023 M.L.A Sec 32 of AP months
No.276/2019 or fine or both







Date of Stay if Expected
S Splitu Date and Offence Maximum filin Date-of any b time of
) District |Name of Court R re Main Case No. Number 4 9 Framing Present Status i :
No. Case No. Alleged Punishment Charge- Higher | completion
of F.I.R. Charge
sheet Court of .l
1 2 3 4 5 6 7 8 9 10 11 12 13
Sp"Tﬁ"[“”f for CC 512018
cr :’1 i:al (The Case against A12 was Split up U/Sec.143, Split up
Cases relatin cc from CC 05/2018 and Numbered as 147, 323, Imprisonment case
23 to Elected g 20/2020 20/2020 on 25.11.2020. The Accused - 353, 427, for 7 years or - - NBW Pending From -
M.Ps. & No.1 was Jaleel Khan Former M.L.A in 5086, 109 r/'w | fine or both against A12 cC
IVI.L As Main Case, the main case was 149 of IPC. 05/2018.
Vija.ya_lwa.cvla disposed on 01.02.2022)
CC No.45/2018
Spk (?ourt for (The Case against A19 was Split up
Trial of U/Sec.143, .
erifiAal from CC No.45/2018 and Numbered 291 188 rhw ‘ Split up
Cases relating cc as C.C.23/2020 on 04.12.2020. The 14é of IPC Imprisonment Case
24 Accused No.1 Kolusu Pardhasaradhi, - for 6 months or - - NBW Pending From -
to Elected 23/2020 . A and Sec.32 : :
MPs. & Sitting M.L.A, A3: Vangaveeti Radha of the Indian fine or both against A19. cc
M'.L'AS" Kristagihg'ir;naesrem ::dgp?:;z g:se, Police Act. ) sorzore
" i was di
VilgyRwsde. 08.02.2023)
Sp"Tc?‘)I“"]EfOF CC No.20/2018 U/Sec.143,
Crrilriir?al (The Case against A11 was Split up 341, 188 riw
; from CC No.20/2018 and Numbered 149 of IPC, | Imprisonment . .
" NBW d Split
25 Cizeél ;i'taegng CC 4/2022| as C.C.04/2022 on 23.03.2022. The - |and Sec.32 |for 6 months or - - againpseir;\ il P g
Kiish MPs. & Accused No.1 was Chirla Jaggireddy, of the Indian |  fine or both ‘ 20/2018
Lol M.L A'S Sitting M.L.A in Main Case, the main Police Act, '
Vija.ya.lwaaa case was disposed on 22.08.2022) 1861.
CC No.27/2018
(The Case against A:28 and A:33 was
Sp".rﬁ;l“;tf for Split up from CC No.27/2018 and
Criminal Numbered as C.C.1/2023 on _
Cases relating cc 12.01.2023. The Accused No.1 Kolusu U/Sec.341, | Imprisonment NBWSs pending Split up
26 to Elected 01/2023 Pardhasaradhi, Sitting M.L.A, A2: - 188, 290 r/w | for 6 months or - - against A28 and | from CC
M.Ps. & Kodali Venkateswara Rao, Sitting 34 of IPC. fine or both A33 27/2018.
M.L As M.L.A., and A3: Vangaveeti Radha
Vijaya;wa.c‘ia Krishna, Former M.L.A. in Main Case,
' the main case was disposed on
18.03.2024)
_ CC No.69/2018
p,‘r .0'” ; ot (The Case against A:48 and A51 was
Crrj':mfal Split up from CC No.69/2018 and
Cases relatin ce Numbered as C.C.4/2023 on U/Sec.143, | Imprisonment Summons of A48 | Split up
27 to Elected 9 04/2023 22.02.2023. A1: Gottipati Ravi Kumar, - 341, 188 riw | for 6 months or - - and A51 are from CC
M.Ps. & A2: Kakani Govardhana Reddy and A3: 149 of IPC. fine or both pending. 69/2018.
M.L A'S Poluboina Anil Kumar Yadav, Sitting
Vija.ya.lwa.t,ja M.L.As. in Main Case, the main case is

Pending for Arguments.)




Date of Stay if Expected
SI. Split up v Bate and Offence Maximum filing Dt ot any b time of
N District |Name of Court Main Case No. Number ; Framing Present Status : y by :
0. Case No. Alleged Punishment | Charge- Higher | completion
of F.LR. Charge .
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Spl. Court for CC No.10/2019
Trial of (The Case against A7 was Split up :;Jfliﬁc(ggﬁi)t
Criminal from CC No.10/2019 and Numbered and Sec.11 | Imprisonment Split u
- Casesrelating | CC as C.C.06/2023 on 14.03.2023. The : P NBW pending | >P " 1P
i " ) - of Cruelty [for 3 months or - - ; from CC
to Elected 0672023 Accused No.8 is Chintamaneni against fine or both againat A7. 10/2019
M.Ps. & Prabhakara Rao, Sitting M.L.A in Main Bi '
. - irds and
ML.ASA. Case, the main case was disposed on Arials Aeh
Vijayawada. 17.08.2023) '
Sl Eout for CC No.11/2020
Trial of . ) . U/Sec.188,
- (The Case against A:91 was Split up
A from CC No.11/2020 and Numbered 143, 147, | | prisonment Split u
29 Cases relating CC y N 353, 451 riw f P Charges | Summons of A91 AR
to Elected | 10/2023 | @S C.C.10/2023 on 15.05.2023. The - 14gIPGs | rAvemsof not framed pendin from CC
; : ; g.
M.Ps. & Accused No.1 is G.V.Harsha Kumar, Sec.3 of fine or both 11/2020.
M.LAs., Former MP in_Main Case, the main PDPP Act.
Vijayawada. case is pending for Arguments.)
el oot for CC No.12/2020
Trial of The C inst A'91 Solit U/Sec.188,
Criminal (The Case against A:91 was Split up 143 147
: from CC No0.12/2020 and Numbered ; ; Imprisonment Split up
Cases relating CcC ) 353, 451 riw Charges | Summons of A91
30 ) to Elected 11/2023 as C.C.11/2023 on 15.05.2023. The - 149 IPC & for 2 years or not framed =g from CC
Krishna M.Ps. & Accused No.1 is G.V.Harsha Kumar, e e fine or both ' ' 12/2020.
M.LAs.. Former M.P. in_Main Case, the main P.D.P..P Act.
Vijayawada. case is pending for Arguments.)
Sp"TS:I”; fo CC 2/2019
Criminal (Case against A3 is Split up from CC
31 Casesrelating | cC_ | 022019.and Numbored as CC | ursecsoo | fmPTsonment Charges | NBW pending | SP 1P
to Elected | 13/2023 i b Leietes. 110 Acolise of IPC ry notframed.|  against A3.
M.Ps. & No.2 was Former M.P by name fine or both 2/2019.
M.LAs. Nimmala Kristappa, The main case was
Vijayawaclia. pending for Cross of P.W.1)
s CC N0.20/2022 UiSec143
- (The Case against A4 was Split up g6 e
Criminal f 188, 269 riw . -
Cases relating ce rom CC No0.20/2022 and Numbered 149 IPC Imprisonment Split up
32 C.C.25/2023 on 21.07.2023. Th - for 6 months or - - Summons Pending| from CC -
to Elected | 25/2023 | 23S C-C. O OF.20d0:The and g
M.Ps. & Accused No.1 Bonda Uma Maheswara Sec.51(B fine or both 20/2022.
T Rao, Former M.L.A in Main Case, the Boe1eE)
M.L.As., ? 2 ! of DM Act.

Vijayawada.

main case was disposed on 16.02.2024)




I

Date of Stay if  :Zxpected
| Sitting/ Date and Maximum filing Dto:of any by time of
: District Name of Court | Case No. Offence Alleged . Framing Present Status . .
No. Former |Number of F.I.R. Punishment Charge- Higher [completion
Charge .
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
U/Sec.143, 147,
;g 148, 302 riw 149
33 Kurnool P%egzgf;& SC 1/2021 | Former | 15032014, QELP.L and ImDﬁsa;:ngrent 05.09.2014 | 14.07.2023 |  For Arguments - 1 month
M.L.A. |Cr. No.119/ 2014 | Sec.120(B) of IPC p ' T T 9 '
Judge, Kurnool. for life and fine
and Sec.25(1-
B)(b) of Arms Act.
24 I1AJ.F.C.M., B Former Private U/Sec.420, 452, 'f’;rp;'szgrr‘;egrt 18.03.2014 |Charges not [ NBW Pending ]
Nellore. 49/2018 M.P. Complaint 508 riw 34 of IPC. rey o framed. against A3.
fine or both
- . Imprisonment
IVAJF.CM, CC Sitting Private .
35 Nallore. 242020 | M.LA. Complaint U/Sec.500 I.P.C. fqr 2yearsor | 26.11.2019 | 31.08.2023 For Trial - up to 1 year
S.P.S.R Nellore fine or both
Stay of all further
Imori proceedings granted
AJF.CM, o Sitting |  28.032019. | U/Sec.171-C, 188 |, mp”s"””:]e”t 25 05,2000, | Charges not | by Honourable High | ¢
36 Kavali 1112022 | M.LA 49/2019. rhw 34 of IPC Orﬂig”g’r”;;hor 05.2020 1™ fomed. | Courtin Crl.P.No. fayed
1258/2023, dt
16.02.2023
- Imprisonment
A.J.C.J. Court, CcC Sitting 12.10.2015, U/Sec.143, 341,
37 AARERK 692018 | MLAs. | Cr No.88/ 2015 |188 riw 149 of IPC. for_6 months or | 02.01.2016 | 27.09.2023 For Arguments - 1 month
fine or both
U/Sec.120(B),
PraRazham 143, 341, 435 riw .
149 IPC and Imprisonment Higl Cotot Stal
AJF.CM, Sitting 01.07.2014, Charges not pending in
el Giddaluru, | SC %2019 LA |cr No.152/2014| Sec4ofPDPP | for7yearsor | 28102016 | ™ i | crlR.C.No.307/2021, | Steved -
Act and Sec.7(1) fine or both )
dt: 29.04.2021
of Crl. Law
Amendment Act.




Date of Date of Stay if | Expected
Sl e Sitting/ Date and Maximum filing . any by time of
No. District Name of Court | Case No. Former |Numberof FiR. Offence Alleged Bumiiebarent Charge- Féir:rmg Present Status Higher |completion
sheet 9 Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
o Imprisonment
IVACMM., Sitting 25.05.2019. |U/Sec.294-B, 504, ; _
39 Visakhapatnam. CC 6/2022 MLA. 158/2019. 188 of IPC. fo_r2 years or | 07.09.2019. | 02.12.2019. For Arguments. 1 month
fine or both
1) 11.12.2015,
Cr. No.70/2015
of Chintapalli
P.S.
JECM ce Sitting (2:}r1;;§.12§‘15, U/Sec.505(1)(V), | Imprisonment
40 Visakhapatnam Chintapalli 33/2023 MLA (2015 of Paderu 506-11, 124-A of 4 for 7yearsor | 04.03.2022 | 18.12.2023 For Arguments. - 1 month
PS IPC. fine or both
3) 11.12.2015,
Cr. No.158/
2015 of Araku
Velley P.S.
X1 Add.
Metropolitan Imprisonment -
) . CcC Former 04.04.2008, U/Sec.171-E riw Petition U/Sec.311 _
i Magistrate’s | 35p023 | MLA. [Cr. No.1332009| 5110fipc. | UPtooneyear, | 01.08.2009 | 02.09.2021 | & b ¢ ig pending. & manhe
Court, or fine or both
Anakapalli.
Stay of all further
%ﬁeﬂ;i;‘g’ proceedings granted
. AJF.CM, cc Siting | 26.07.2014, | IPC, and Sec.3(x) | mPrisonment Chfgas st [woY Honautable High
42 | Vizianagaram |\ ionacaram. | 29/2018 | MLAs. |Cr.No.241/2014.| of AP. Town | for2yearsor | 29.082016 | = o oy o Stayad )
9 : i B : NUi o Ak fine or both ’ CRL.P.N0.396/2019
“‘nggg = on 01.10.2020.
- Imprisonment
.| NAJF.CM, cC Sitting 25.07.2018. U/Sec.323, 504, Charges not . )
43 | West Godavari Eluru 07/2024 MLA 196/2018 506 of |P.C. for 2 year or 28.01.2022. FFAPAEE Summons Pending 1 year

Fine or Both




STAGE OF THE CASES PENDING AGAINST M.Ps./ M.L.As. AS ON 30.06.2024

STAGE OF PROCEEDINGS

SI. [ Name of the :
No. District Pre- Appearance |Furnishing of o Dischargy . NBWSs/ Sec.313 Total
Cognizance Summons of Accuscd Sureties Examination Petlt:c.:ms Charges Trial | Arguments Bws Stay Cr.Ft.C. ) Judgment
Pending Examination
1 |Ananthapuramu - 3 - - - - - 3 1 - 4 - - 1
2 |Y.S.R. Kadapa - - - - - . = 1 . . 1 - 5 2
3 |East Godavari - - = 5 g - - 1 2 - - - - 3
4 |Guntur - 1 - - - - . . - - 1 . . 2
5 |Krishna - 3 1 - - - - 3 - 6 1 - - 14
6 |Kurnool - - - - = = 3 = 1 = = - - 1
7 |S.P.S.R.Nellore - - - = % : z 1 z 1 1 - - 3
8 |Prakasam - - - - - . . . 1 s 1 . ’ 2
9 |Vizianagaram - - - - - = 5 g = e 1 - - 1
10 |Visakhapatnam - - - - - = - 3 = s 2 2 . 3
11 |West Godavari - 1 - - - - - - - - . . ” 1
TOTAL - 8 1 - - - - 12 5 7 10 0 ] 43







